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PER:  CORAM 

Learned Counsel for the appellant submits that the impugned 

order had suspended the licence of M/s O V Shipping Agencies and, 
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C/85591/2021 

in accordance with the procedure prescribed in Customs Brokers 

Licensing Regulation, 2018, the suspension was continued.  He 

submits that the enquiry proceedings had since commenced and that 

personal hearing has also been granted.  Accordingly, he submits that 

the challenge to the impugned order of suspension is no longer of 

relevance.   

2. We have heard Learned Authorised Representative. 

3. Accordingly, in view of the submissions of Learned Counsel 

the appeal is dismissed as infructuous.  

(Dictated and Pronounced in Open Court) 

 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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